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(ii) G. S. R. 923 publised in Gazeue 

of India dated the 3rd April, 
1969, together with an cJ!:plana-
tory memorandum. 

4. A statement showing rea'lOns for 
delay in laying the Notification men-
tioned at (3) (i) above. [Placed ill 
Library. Su No. LT-829,'69) 

12.51 hrs. 
MATTER UNDER RULE 

ANNOUNCEMENT RE INDUSTRIAL 
LICENSING POLICY 

SHRI S. K. TAPURIAH (Pali) : Sir, 
I am sorry that 1 have to raise this 
subject. Bu t I do not know how long 
this House can continue to be an idle 
spectator to the cavalier attitude of the 
of the Government and its merry trottin, 
by-passing the privileges of this House. 
This short of attempt has betn made by 
the Government to by-pass the House 
and to treat it with contempt in matters 
of policy and amendments thereto often 

. in the past, and the Speaker, the Chair, 
on all those occasions has ruled that 
policy decisions and amendments thereto 
should first be announced in the House 
if the Parliament is sitting. 

In this connection,- since it relates 
also to certain important subjects,-I refer 
to the industrial licensing policy-

MR. SPEAKER: That is excepted 
by everybody. 

SHRI S. K, TAPURIAH : Yel, there 
is reason for my raising it: (/llterruptioll) 
From the working of this Government 
during the last two years that I have been 
here, I can say that the Minister in his 
reply would say that this was not a· policy 
decision but it Is a change of rule in the 
industrial licensing policy. And that is 
why I wanted to protect myself and I 
proceed to quote the position in regard to 
this matter. The Practice and Procedure 
0/ Parliament by Kaul and Shakdher 
says: 

"In order to keep the House informed 
about matters of public importance or 
to state the Government's policy,in re-
gard to a malter of topical interest ..... 

This industrial licensing policy is also a 
matter of topical interest-and 

"In order that the House may come 
to know at the earliest opportunity 
about all serious occurrences, a con-
ventiolJ is being followed that Mini-
sters maJ[e statements in the House 
regarding such occurrences suo motu;·" 

In continues to say : 

"It has also been held that policy 
statements should first be made·· on 
the floor of the House, when the 
House is in session, before releasing 
them to the Prns or the public," 

You were pieased to say a few minutes 
back that everybody knows this. But 
during the last two or three months of the' 
working of this Government, you will see 
that apparently they have not been follo-
wing this convention. Just now, the Plan 
was mentioned. We do not know why it 
was not placed or could not be placed on 
the Table of the House; we read that it 
was being discussed in the National Deve-
lopment Council. We do not know why 
it could not be placed here before. The 
NDC had discussed it earlier. Similarly, 
in the matter of the industrial licensing 
policy-

SHRI NATH PAl (Rajapur) : What 
is the locus standi of the NDC ? 

SHRI S. K. TAPURIAH : Similarly, 
we read in the papers sometime back 
that the Government had taken a decision 
0'; cement decontrol and· it was only 
after 10 days of that decision did the 
Minister place it on the Table of this 
House. It was a month back, probably, 
when at the meeting of the· Congress 
Parliamentary Party, Dr. Ram Subhag 
Singh had announced certain concessions 
and extensions of amenities while th: 
House on that particular day "as discus-
sing the demands of the Railway Ministry 
Even this morning, we have sent you a 
telegra·li1me in which it has been .mentioned 
as to how Dr. Ram Subhag Singh has 
made certain announcements regardiDg 
the railway extension programme in 
Banaskantha where an election campaign 
is going on now. 
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SOME HON. MEMBERS: Shame, 
shame. 

SHRI S. K TAPURIAH; There 
have iJlStanccs after instances where such 
things have been done. ([nterruptlon) I 
I now come to the industrial policy anno-
uncement. 

The Dewspapers say, "The new 
• industrial licensing policy to be followed 

up to next year was announced by the 
Government of India today arter a 
review of the progress in the past one 
year in different engineering and non-
engineering industries" etc. 

AN HON. MEMBER : Read the 
heading. 

SHRI S. K. P. TAPURIAH : My in-
dipation will not go away by this. As if 
it is a gift to the nation during the 
Gandhi Centcoary Year, the heading says 
"Beer taken off the banned list for 
liceace". The question arises whether this 
matter is an announcement of policy or 
not. 

I would submit, Sir, that it is a policy 
matter, as the title of the notification 
sugests. It is analogous to the Import 
Control Policy, the rules of which are 
revised every year and presented to the 
House first tbese are one matter of COD-
siderable national importance for the 
industrial development of tbe country 
and the House should have the firs t right 
to be seized of this matter. 

My most serious objection is, why 
was this announcement made at this par-
ticular time? Could it not have been 
made a few weeks back, so that the 
House, while discussing the Demands of 
the Ministry of Industrial Development, 
could have discussed it. 

Nobody can believe. Sir, not even 
you, that this Government whose anthem 
of life is delay and indecision could have 
formulated the new policy overnight. These 
things are happening very often and I 
request you to pull up the Government 
for its cavalier attitude and for the CO&-
tempt it shows to Parliament. 

MR. SPEAKER : So far as the plan 
is concerned, this has been the practice 

for years. Whether the NDC has aay 
locus stondi or Dot, etc. are important 
matters which can be discussed later. I 
cannot go into the merits now. (Interrup-o 
tiolls). 

'" "" ftnR (tfftt); ~  Wto ~  
~ ~ ;R, ~ rn: ~ ;rtl 

t I ~ ~ t fit; ~ ~ ilnn1f.!t 
~  

MR. SPEAKER : In the NDC, the 
Chief Ministers of various States-are pre-
scot. This practice has ~ goina; ;on. 
This is DOt the first time it \I done. This 
is the fourth Plan. We can discuss this 
matter when we discuss the plan. Don't 
mix it up with the industrial licensing 
policy. So far as the industrial licensing 
is concerned, the Minister can answer it 
now. But whether tbe plan can go before 
the NDC or whether it is to be discussed 
by Parliament first, whether Chief Minis-
ters should be consulted or not, etc. can 
be considered during the plan discussions. 

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT, INTERNAL. 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) As you 
have rightly pointed out, today we are 
concerned with the specific matter which 
deals wi th my ministry. It is unfortunate 
that the hon. member mixed it up with 
two other matters concerning the Prime 
Minister and the Railway Minister. I 
would confine himself to tbe two issues 
he has raised with resard to my ministry. 
I think he has himself given the reply to 
the question which he has posed. There 
is no desire on our part to keep anything 
from Parliament where a matter of policy 
is concerned. But what has happened is 
the publication of a list, which i. DOt 
a policy matter. It only gives the category 
of certain items which are banned and 
certain items which are not banned. I win 
mention two or three items to indicate 
that no question of policy is involved. 
For example, the existing entry says, 
"Internal combustion engines above 
SO UP". What we have said now is "In-
ternal combustion engines above SOHP 
excluding marine engines". We are giving 
more details, so that people who are ap-
plying for Iicznce may not be put to any 
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[Shri F. A. Ahmed] 
difficulty. It is not a question of policy. 
It is only by way of clarification. 

, '" ~ ~~~~ ~ ~ ~  ~  ~ I 
13 bra. 

SHR! F. A. AHMED: This is only 
for the purpose of clarification for the 
entrepreneurs so that they may not be in 
difficulty when they are filling their appli-
cation for licences. These lists were per-
iodically published twice a year before 
1966 and once a year since 1966. In 1967 
they were published and in 1968 also they 
were published when the House was in 
session and because they did not concern 
policy matters we did not place them be-
fore the House. We think it is not a 
matter with which any policy is concerned. 
It is only for the purpose of giving an 
indication of those particular items which 
are banned and those which are not ban-
ned that these lists are published. 

One of the purposes of publishing 
tbese lists is that in respect of those items 
where we have reached the capacity indi-
cenously if we find that in the coune of 
two or three months we have reached 
that capacity we put those items in the 
banned list. If for that purpose for every 
item we have to come to this House and 
place the matter before the House it will 
mean that all those matters which are 
dealt with in an executive capacity and 
which have nothing to do with the policy. 
as these lists are, will come before this 
House. Therefore. this was not placed be-
fore the House. The question of cement 
was raised. May I say that the earlist 
opportunity after the Government had 
taken a decision was availed of to place 
a statement regarding that policy before 
tb is House. If some newspaper got some 
information somewhere, for that Govern-
ment is not responsible. 

SOME HON. MEMBERS Rose-
MR. SPEAKAR: We adjourn for lunch 

now and we will meet again at 14.00 hours 
when the hon. Minister of Information 
and Broadcasting, and Communications 
will reply to the debate on the Demands 
for Grants relating to his Ministry. 

13.03 brl. 

Thc Lok Sobha adjourned lor Lunch 
liIIlourl«n 01111. clock. 

The ioIt Sabha ~ ~ h e  after 
Lunch al six miuuls pasl e~  01 h~ 

Clock. 

[MR. DEPUTY-SPEAKER in 1M Chair] 

DEMANDS· FOR GRANT5-conld. 

(THE MINISTRY OF INFORMATION 
AND BROADCASTING.) 
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• Mewed with the recommeDdation of the President. 


